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SHRI RABI RAY 1 And he willsee
that they make them,

SHRI RAGHU RAMAIAH1 There
was a directive from the Business Advisory
Commiitee asking me to find out whether
the Minister would accept a short notlce
question regarding the increase ln the price
of wheat in Delhl, Before coming here, I
recelved information that the Minister
would be pleased to accept a short notice
question on that.

About the Sarkar Committee report, I
bave indicated the time—3 P. M. on
Tuesday, May 19. So there should be oo
doubt or uncertainty about that,

About Planning, 1 understand the
Report will be placed before the House, as
] said earlier, before the end of the
sesslon,

The only reason why I could not include
the Patents Bill is that in view of the time
allotted to It belng 10 hours, its Incluslon
would mean that everything else would get
excluded, which the House would not ltke,

1 think I have covered everythlog.

gHRI 8. K. TAPURIAH 1 No. What

about @ white paper on Naxalite
activities ?
SHRI RANDHIR SINGH: What

about farmers belng forced to burn sugar-
cane ?

SHRI RAGHU RAMAIAH ) It s
belng brought to the notice of the concerned
authorities,

ot ofw v : fagre faaw aar &
gdgmafa ¥ agh fawra afeg s &&
% fou weaiy qifca fear a1 1 99% AR
% gy ad) vgrmar § )1 99 fomfe® A
UF SAIEYT qEqrq § q@T W gQ
w1 fafaeet 3 wg1 a1 fis Usw ame &
1§ o A aar | W 6 §Wg
qg¥ Tw §2A ¥ A % fF UeT WL
FXF AG@ AT IS E ) GOw F A
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a1 < § fe agt famd ofoeg w ame
sRFa T fwafisr Y @
A ¥ dg qardre & 9gw

SHRI RAGHU RAMAIAH1 The
House will recollect that the Law Minister
had sald that a report was recelved from
Bibar and it would be looked Into. 1 have
nothing to add to it, In any case, you
have yoursell expressed the opinlon that
there is hardly time enough for the current
business to be concluded,

of gEn AT wQATT : FiIAC ANT
ary fas & arit § arawy 591 Fg91 § 0

SHRI S, K. TAPURIAH: You had
directed the Minister to find out whether
Government are prepared to prepare a white
paper on Naxalite actlvities,

SHRI RAGHU RAMAIAH) Regarding
Shri Kachwai’s point, we shall include the
Bill next session.

12.49 hrs.

UNIVERSITY GRANTS COMMI-
SSION (AMENDMENT) BILL—
(Conud.)

MR. SPEAKER 1 We shall now take
up clause by clause consideratlon of the

University Grants Commission (Amend-
ment) Bill,

The time allotted for all the stages of
the Bill was 5 hours and we have already
taken 6 hours. T think we should dispose
of this Bill expeditiously.

Clause 2—(Substitution of new
Section for Section 5.)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR,V
RAO) : I beg to move :

Pago 2, live 4,—

for “‘from among the' subati-
1ute—

“from among persons who are,
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at the time when they are chosen
as members,” (4)
Page 1,—
after line 13, fnsert—

*(2) The Chairman shall be
chosen from among persons who
are not officers of the Central
Government or of any State
Government,” (13)

Page 2, line 1,—

Sor “(2) The members™ subsyi-

ute—
““(3) The other members’ (14)

Page 2, line 21,—

Jor “(3)" substitute “(4)" (15)
Page 2, line 24,—
Jor ©(4)" substitute (5" (16)

SHRI SHIV CHANDRA JHA (Madhu-
banl) : I beg to move

Page 2, line 16,—

after ‘“‘distinctlons™ insert “sor
who are distinguished jouipalists”
(5)

SHRI RAMAVATAR
(Patna) : 1 beg to move 1

SHASTRI

Page 2, e 2,—

after *“‘officers of jnsert “the
Ministry of Educatlon and Youth
Services of** (10)

Page Z, line 4,—
omit “officers or” (11)
SHRI SONAVANE (Pandharpur) 1 On

a point of order. Mr. Raghu Ramaiah’s
motion was not put to the House,

SARI ATAL BIHARI VAJPAYEE
(h!umput) 1 There was no motion, He
only mude a stalement,
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MR, SPEAKER : It need not be put to
the House,

off forr wex W : wwwr & ¥ ¥o
gaeT & :
Page 2, llne 16,
after *distinctions™ jnsert *‘or who
are distingulshed journalists”
gfrafedt glza sfawa % afs sar &
AN N any § wAd F @ avy §
tfisea & @1 960 § @ weafem w0
g1 &Y a5 & ag ¥ aww ¥ 8 arar
) ¥ OABIC T F g YA gt §
Faam g fr oa & adarT Tz g
qg ARW JrAE A & WY 9w W qfc-
aiT raswa § | ¥fFT ag A gEd
¢ | 5u% gufems foT o T@ Q a5
g afeT s o (3fezafomza w1,
JUEIEIT &1 AT WAG W, AL 77
#r gearx w1 fefgsifes & @Rl
& @Y 791 Q51T 3T § oY war far @ v
gfr fifsdtaw agt faw gwar §?
g SEGT & Aadar F wezefy ¥,
w1 30 & 5 a7 g% fefigafera &
gfaar &, = 4 gfmar & Ak oasre &
ghrmrd fefr A g7 @ @t & arme
F) g 1 g whasq &1 wzAt g, wAry
wY fasrg # T ¥ a wrer wradt §
o 1y fGAY § IuwT Aged wgd Fer
&1 gaar @ 2dY afs sAR sy wmar—
f fafret alx oxwIT & @vT qrawy
gt £ gaar §r av q9 fra w1 gAX
Magaserga fs § g% qamT ®
e 1w 39 5 gfrafedtar § amw
aafass % oqré Y & 1 3g WY WAt
g€ ra § fr I M Ta  q@rf o
w1 Y §, s Ao A e AR e
T ot as ga  faeafaamal &
vaxy qgrf #1 sawear & &fET G MR
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[ farx =7z W]
aft faafaaredl ¥ @a o I
ara |

Iy ag g a5 § v «wfte ow
® ared ot AToR ¥@ ¥ swAwdr wEd @,
39 ¥ weafeez o s | afy 4EY am
garwiaf AT ErH ORI K @ W §
o< feafersee awafera | & wmar §
festflo fgr qr sfaga # & 1 ag ow
I gfaafre ME 1T agana § fs
¥y Svi A Y gw wTE AT (Y w0
WY § 19z fiw & fF amg ord ) Sfew
v oag § fe g wiw wwel # ogad
e fom § aifs a2z =) ARE T
WIS AN ARG wee , @R AT
g S g g st E 1 W
dwafidrmaaFagm g fs It
AT HAlST §, XEE WY WA F |

«fl THEAR AEA)  HEag 7Ry,
¥y qge1 garad ag § s arer 1 sz
ot § aai oAy ) anfead N ¥ A
arq e g, 7gi & =ngar g fF ¥ anfs-
a4 fafasgY 916 qgFaT oF aq afafge
# &1 1 g fasr w1 fagg § " foar &
T w@d a1y qqr fasr st mA W@
o1 SR ) g g9 ¥ @ WA wfgd
ga faarit & foreft awaT &1 g <
o wifgg | AN 9EY EAew w1 gy
aft &

Tq fadgs ®F =i 2 & gy A A
o 5w W W@ &, 3@ s gesTwr
(2) (&) & wgr war § s sdga & qiw
ageq girafadly & srwest v fraer §
¥—mm gatt fr afewd sire Hras
w1% gfrafadte” —ad o 1 A da)-
suaar Il ag g e g & ¥ anfipes
a1 R §) frere faar oy (& qdwme
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TUF AT A g g fF e dlw
qaeal &) qEgd ¥ ¥ A gqT A1 gHAr
oAl 3 A A A S g @
gFaT g ale sA QI A § o gAT W
awar B M FRET ST MY qg I
¥ qidi ween ¥aw gfrafadt & fomsl
FAH AT gk aw F fawafaam-
ST AIEA ATAN F1 WE-HAAT TR
e faasi A et ad 31w fou
Faw g ¥ F qig GgEm P AW
Hfgq | 9 7 qiw GgEdt ¥ & FW
awa ¥ W A angd, @ gafaa w@l
gir 1 fawr & fasme st gere &1 AN
EATU ST §, FGHIA WU &M
@Y ¥ 3g # qfa & @y ogdt ) faes
gAY greqraAl & 1T H ggl Al ¥
atfas fasr st anase I 1w A
qt=t g3eq F3= famsi ¥ & ¥ Oidd,
aY faar & faeare ot garT & &t 99
' gufedi § g7 = F Fgaa
fagait 1 ¥ qodt saeEl @ afes
A ¥ g% FT HT AT fows aga
1 gaearat F) wias o=y a@ fawa-
fawrsg srgar snat & Ay @ §H 0

% s § 6 @ w@iz A @
gmigal 1 @HwT FIHA

DR. V. K, R. V, RAO: Sir, do you
want me to speak on thelr amendments or
on my own amendments ?

MR. SPEAKER: You can sp=ak on your
own amendments and later on you can reply
to theirs also,

DR, V.K.R, V., RAO : Yes, Sir.
Regarding the amendment moved by my
hon, friend Shrl Shiva Chandra Jha, 1 want
to tell him that the other learned professions
would cover the journalistic profesion as
well, I regard the journalist calling as a
profession and I thiok it s now treated
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as a profession all over the world, Though
it Is perbaps unfortunate that we have not
specified it specailly, it my be facludded In
other learned professlons, I can assure him
that nothing will be done to prevent any
distinguished journalist from being nominated
to the Commission 1f he {s otherwise quall-
fied, Therefore, theree is no need for me to
pt that dment.

Then, regarding the amendment moved
by my hon. friend Shri Shastrl, at the mo-
ment It says ““two officers of the Central
Government.” It Is open to the Cantral
Government, If they want, to have both
from the Minister of Elucation and Youth
Services, Hitherto, the convention has been
we have one from the Ministry of Edu-
cation and one from the Minister of Finance
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which was the position In the previous Uni.
versity Grant Commisslon Act, New we will
continue it also in the new University Gran¢
Commtssion Bill.

The other amendment s made only for
the purpose of clarification, When the
Rajya Sabha introduced the amendment
that not less than flve members will be
from among the teachers of universities, the
Intention was that it will apply to the mem-
bers other than two members who are offl-
cials, From among those who are members
other than the Chalrman and two officlal
members, flve will be there, There was some
doubt cxpressed In somebod’ys mind that
when we are going to have three full-time
members, if they also happen to be educa-

and we have found that conventlon ls extre-
mely useful from the polnt of view of the
University Grants Commisslon and from
many other points of view. We would like to
continue that, 8o, [ am afraid [ am not In a
position 10 accept the amendment, But [
would like to tell him if at some time
we want to do so, the clause as it s does
not prevent us from dolng it, because we
have not sald here, one from the Minlstry of
Education and one from the Ministry of
Ploance,

Regarding the other amendment, namely
omit word ‘officer’, the Government accepts
that amenedment, The word ‘offlcers’ will be
removed,

Then, regarding the amendments that I
have moved to the s»me clause, amendments
13 to 16—these were realy introduced by me
to be o conformity with the desire expressed
by many Members of the House during the
course of the debate on the Universiry
Grants Co.amisslon (Amendment) Bl that
{ostead of merely giving an assurance that
the Chalrman will be drawn from among
officers of the State Government of the Cen-
tral Government, it may be useful to have a
statutory provislon to that effect. I think
that Is a good Idea, Thererfore this amend-
ment has been introduced under which the
Chairman shall be chosen from among per-
sons who are not officers of the Central
Government or of any State Government,

Ists what happ to these flve 7 Then
three will bs no representation at all for
Industry, agriculture, etc, That also was
not the intentlon, Therefore, to clarify the
Intentlon, we have put there, not less than
five members from among persons who are,
at the time when they are chosen as mems-
bers, teachers from universities. This s
just to ensure that five teachers will be
there on the commission plus people repre-
senting other bodles. [ suggest that the
House may pt this d t. Asl
sald, I also ept  the dment of
Mr. Shastri secking to delate the word
officers’, 1 would appeal to the members
to withdraw the other amendments. Other-
wise, | would have to ask the House re-
luctantly not to accept those amend-
ments.

MR, SPEAKER : | will put Govern-
ment amendment No, 4.

The questlon is :
Page 2, line 4,

for *‘from among the'" subs/iture—-

*“from among persons who are, at the
time when they are chosen as mem-
bers,” (4) '

The motion was adopted.
I will

MR, SPBAKER : now put
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[Mr. Speaker]

amendment No, 5 moved by Mr. Shiv
Chandra Jha,

Amendment No. 5 was put and
negatived

MR. SPEAKER : I will now put
amendment No, 10 moved by Shel Shastri,

Amendment No. 10 was put and
negatived

MR. SPEAKER 1 I wlll now put
amendment No, 11 moved by Shri Shastri
which Government Is accepting.

The questlon is 1
Page 2, line 4, omit “officers o™ (11)
The motion was adopted.

MR, SPEAKER : 1 will now put Go-
vernment amendments Nos. 13 to 16,

The question is 1
Page 1,—
after line 13 insert—

“(2) The Chairman shall be chosen
from among persons who are not offi-
cers of the Central Government or of
any State Government.”” (13)

Page 2, line 1,—
Jor *(2) The members" subsritute—
*(3) The other members™ (14)
Page 2, lioe 21,—
Jor *(3) substitute *(4)" (15)
Page 2, line 24,—
for “(4)" substitute *(5)"" (16)

The motion was adopred
MR. SPEAKER : The question is :

*“That cl 2, as ded, stand
part of the BllL.”

The motion was adopted.

Clause 2, as amended, was added (o0
the Bill.
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MR, SPEAKER 1 There Is enough time
afier lunch to take up the other clauses,
What a deserted look after the zero hour,
It Is such an important Bill and such a
deserted look |

12.58 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[MR. DEpPUTY-SPEAKER In the Chair]

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL—Contd

Clause 3—( Amendment of
section 6)

MR, DEPUTY-SPEAKER : We shall
now take up clause 3 of the Bill,

SHRI SHIVA CHANDRA JHA : 1
beg to move :

Page 3, line 5, for ‘cligible’ sub-
stitute ‘ineligible’ (6)

Page 3, line 8, for ‘cligible’ sub-
stitute ‘incligible’ Y]

(8

SHRI RAMAYATAR SHASTRI: I
beg to move

Page 3, omit llnes 10 to 13,

Page 2, line 34, for ‘fve' substitute
‘three’, (12)

MR. DEPUTY-SPEAKER : Their four
amendments are now before the House,

ff forg wx W@ wenw wgew,
Yqda gfrafedt wee sdwA A 9w
¥ gzeqi @ N fro it feady @re
% qg W s gorfes sy e A

fs:

“a person who bhas held office as
Chalrman shall be eligible for
further appointment as Chalrman
or other member ;
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9 ¥ ‘ofafaasr’ @x N smg o &
qigar g 5 ‘rcfafaas’ = faar o
aT o qg g ew ¥ feg Araw o
e wigd § ag Y § wgar § fv gawr
wfafoae %1 3 | Iaw gaU e [ A
we 481 &1 ok afz a3z EEeA @
Srar § d drgu gmaa §, AT ag Iwd
8, sigr fe ang A fas & ot e

*“80, however, that in elther case, a
person who has held office for two
terms, in any capaclty, whether as
Chalrman or other member, shall be
ineligible for any further appolntment
as Chairman or other member,’’.

Aeidaraza s3% 0 § %
drew 2 Ia€r Ad) g ifge Jawdw
%1 3faqa & a7 Y #) Hfqua @ 1 afz gw
T@ F qg w7 $W@ T @ w7 a9 F@A
TH I Y & 7 oF & eH A 747 A Ay
IUE @ew FTRA § 1 AgwdT o ar
xEq M, TF & H M dw q w0
g qA7 @ § 9 741 Ag wg @y ?
gEt zd § ¥4 F g ? gg aA GAw
¥ Al Wil | FT@T FY AT g GIFA §
& \** ggi ¥ AT SIF aF AN ATQ,
wwa, W, hafifesn ag amma
¥ A9 T HX gg ad ag A @
a4 € AFYL OF TG ¥ FGA I 4T
adY 9T W@Ar § 1 AIgd aw W @ §
@ ag EuaT AR agar g1 A aw
wa A caufaa @ §iwH
A O% s & feg ifad @ wnar §
& wq 19 ¥ @@ fedt w1 H WA WY
T anndl § A 99 & FIT AT TH 2H A
wd @ € are w0 fe @ @ W Al
g9 agaf Qm, ofeedd angd, @ 7w
et $lflege w7 a%ar § 9 ¥ qEEN
#, ux 2 O g )Y §, Fra &
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fag o arw ®Y & ol YgwdT & fag
at 4= &1 §, @7 a5 @ famg G

¢, Sad gaar agat adY g, ag weqz
7 T g3, ¥4 fonq & zd gar fge
% gumar § fs s #1 7 wew § w0
gar 1 afx a9 gwwa & Jgd § f we-
o ATY ® AT qew g, ghAfgda &
agwal & oY Feewq §, aft oy W RN
T FIAT AZT § A FIF 7T W W
FFH Y@t AT am 7 FBIF )
Jur aeT g § s oF @ 2 @ ag
iy fegaga g & agm
4t Agizg A @nleT w1 Sw H

SHRI NAMBIAR (Tiruchirappalli) 3
1 would like to make just one observation,
My hon. Friend Shrl Shiva Chandra Jha has
taken the position that no member of the
commission should be allowed to be there
for a second term, whether he be the
chairman or a member, So, the hon.
Minister owes us an explanation on this
point. By the time a person becomes the
chalrman or member, he wilt be pretty old,
he may be 56 or 60 and so on, If hels
eligible for a second term, then he may go
on up to 65 or even 70 years of age, | have
all respect for age, but the poiot s whether
we should go to that extent and make It
possible for such old men, however great
and big they may be, to occupy such
important posts. 1 am not yet convinced
in regard to Shri Shiva Chandra Jha's polnt,
But I want to know from the hon. Minister
the reason why his amendment cannot be
accepted, I shall make up my mind after
hearing the hon. Minlster,

SHRI S. KANDAPPAN (Mettur) : Let
not the hon, Minister accept it ; then Shrd
Namblar also will not accept it. If he
accepts, then Shri Nambiar also will
accept it, ’

SHRI NAMBIAR : [ would like (0 know
why they should be allowed for a second
ferm or third term, We have got enough
talents In our couotry and they must be utill-
scd. Of course, one argument which can be
advanced in favour of a further term Is this.
It may be sald that If persons who are

Expunged as ordered by the Chair—v.de col 229,
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[Shri Namblar]

experlenced are appointed then that experlence
will add to 1their capa:ity to function and
discharge their dutles better. This Is an argu-
ment which we hear so often whenever the
term Is sought to be extended,

DR, V.K R, V, RAO 3 Why does he
anticipate the answer himself ?

SHRI NAMBIAR : I am debating on
the point. I would like to get an explanation
from the bon, Minlster so 1hat | can make
up my mind on tbe amendment,

ot TaTeA T et Iurene nEEy,
T goyT A 2 7t wfaw ofig ¥ g,
wgt ®gr war g—

‘‘(a) In the case of Chairman, hold office
for a term of_flve years; and

(b) in the case of any other member, hold
office for a texm of three years,'”,

Wk graey § g qg fAIA F1ar §—
RIS 9T § g7 O FW@ § auady
1 FW@ E, A7 F FY FH
S FY sqIEr  SATET CF L 9T FEAT
qrgd &, a7 feT FT @ arrweasar q%
w€ fs <t YaET 1 3TN qiT W= F
fag <&t A, 9% s ¥ ao0 § adi g
TN, A g2 gA g 12 @edi § @
RIS g o Faf guw @
g § fe ¥ Y oY stramgwar o af &
f ¥71a7 &t awafe qig g W@ ar
T 3 YT gret §Y wafy 3 @e @ ar
W 1 | S A wgeda AgY @ awd
£, ox & safeg Igeda a9 gdar, gafag
AT A TG Er S qafw AT A
T&ly o7 W g—wad Ny war afv F—
ag & At aPhaw § wT wgar {1 w1D
gfoz ¥ xq awg ® sxeqr wwar sfeq
aff o f ag W =d AT K feg
I AT W IEC W
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saeqT @ g & f5 qguda & T AW
AT A1 Fwar & T qreTOr S5 W
I TWT g w1 §HY §, A W@ SqaEq
¥ gafas JqT #1 10 a§ as Twar
1T qEEE] ¥ 6 aF qF WAT—Ag AR
Faff g g @y Y AT a1 aw
glamagage F ffas § A gw IW
® AT gy | 3w & gawgar e
7g IFTT & Ao §, T gTEAl F FAW
Fgealy G817 ENT | &F & o B IT FT
arad, frad ¥ ¥ qr @ AWl # A, wq
FY ghgat $9-5-39 g @t | gai
§g TAAfT € a9 4 gk § 7 & o
arg a1 A 3 fF o wgy e s
%) gt I EA, IgH agt @
% foq sqiar gag 3 gy & & @@
asf & agf @uar angar g, SfeT g% 3g
a% sfga Argw At Qar g, avana aga
adY Rar §, wwr w4t sfsa § ? ghifeu
gz emaT c@r g & agar g fe
W qd gzedl §Y gafa 3 g Wi R
& 7T Fy qafy N f7 @ A
sifgn arfy fedY ®) fadg #r Aifa gy
7 qF, fasrga &1 9% 7 43 1 gw o
W £ GEITAIZ FT GTE A AT AT
g, Su ST At @it gy qiw {
6 aF A% ¥ ST FTF T %, IEK 4K
a7 Yz 1 Y | AR AW F T W
st AgY § 1 WEY ooy w=y A
g, SA%) g sgrar ¥ wfge ) dmm oA
g fs g5 & gwfasm oo v A
for a% wor 7 aif, ¥ @ fawrenu
& faeg § 1 vafeq & 4 aglaa & AR
g7 s€m fs ¥ AT galga & @we
TR

SHRI C. K. BHATTACHARYYA :
(Ralganj) rose—
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MR. DEPUTY-SPEAKER : Before I
allow Bhri Bhattacharyya to speak and the
Mioster to reply I would like to refer
to what Shri Jha said In the course of his
observation on his amend to this clausd.
1do not know Hindl and sometimes the
translation that comes of & Hindl speech
comes much later so that I am not able to
catch it. But I am told that he had made
certain allegations.

SHRI SHIVA CHANDRA JHA : Yes,

MR. DEPUTY-SPEAKER : I feel that

VAISAKHA 25, 1892 (SAK A)
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wishI could, (Interruption) I am prepared
to advocate Sanskrit, support Sanskrit...

AN HON, MEMBER 1 Dev Bhasha.

DR.V.K, R. V. RAO 1 No question
of Dev Bhasha. Don't bring ln Dev and
50 on, That Is what creates trouble.
Sanskrit Is a language of which we are all
very proud. I was saylng that the amend-
Is for restrict-
ing the term of office of the Chalrman and
Members to one term and my frieod, Mr,
Namblar, wanted to know what was the

it Is rather too sweeping and unfort

Just to make a sweeplng remark of that na-
ture, I think, would not be fair. 1 request
Shri Jha to withdraw these remarks,

SHRI SHIVA CHANDRA JHA 1 As
you do not know Hindi, I am Speaking in
English. As you have raised thls matter, 1 do
not want to go into the question.* 1

MR. DEPUTY-SPEAKER 1 Order,

order, This wlll not go on record,
SHRISHIVA CHANDRA JHA | **

MR, DEPUTY-SPEAKER : I am only
seeking your cooperation, I am sorry, all the
remarks that you have made and all the
things that you have sald just now will not
be a part of the record.

SHRI SHIVA CHANDRA JHA 1 **

MR. DEPUTY-SPEAKER : All this has
pnot gone on record.

SHRI C. K, BHATTACHARYYA
Spoke in Sanskrig.***

DR. V. K, R, V. RAO : Sir, as regards
the amendments that have been moved by
my hon, friead, Shrl Shiva Chandra Jha,
to reduce the term of office both for the
Chairman and the Members to one term I

T ing behind the Government’s decision.
The Major reasoning is this, I know and
I agree that there Is a great deal of talent
In this country. But I also know—iIn various
capacities I have served—ihat when
you actually come to Identify the talent and
get the talent for a particular purpose,
somehow the plenitude which one koows
exists in principle does not seem to be boroe
out by the reallly when you come down to
particulars, This Is a matter on which, | am
sure, even the hon. Member must be finding
it difficult. The position is such..,

SHRI P, RAMAMURTI (Madural) : I
would not say that there should be no scou-
ting for talents, That does not mean that
scouting ltselfl Is not proper,

DR.V,K. R. V.RAO 1 Not atall, I
thought you are golng to say that talenot Is
not required for membership of the party.

SHRI P, RAMAMURTI 1 I am not
talking of my Party. [ am talking even of
Government, There is something wrong
with regard to scouting of taleat,

DR, V.K.R. Y. RAO: Tam all for
scouting for talent both for the Party as
well as for the country. But the real reason
is ¢ 1f you glve a person one term, it will
be difficult for us to get people who are
wufficlently young, We are very aoxlous

*Expunged as ordered by the Chair.

#*Not recorded,

#%4The Member did not furnish the transiation in Hiadl or Boglish, of his speech ,
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to sce that we do not only get people of a
very senlor age to be the Chairman of
the University Grants Commission because
otherwise what happens Is ¢ If you give
only one term, no person who Is at the
verge of 50 or 55 would be wlilling to
accept the poslilon. Then he glves up his
own job and he does not know what to do
afterwards, It is very Important and is In
Hine with the general thinking In the
country that for all important and responsi-
ble positions, to the extent we can try and
go in for younger age rather than older
age.

Secondly, there Is also no doubt that we
do pot envisage two terms, It is not auto-
matlc, The person who Is appointed
Chairman does not necessarlly continue as
Chalrman for terms. He will continue for
a second term provided he discharges his
duties in such a manner that he is very good
from the point of view of university co-ordi-
natlon and so on,

My friend, Mr, Jha, referred to corrup-
tlon. Let us not even in the remotest possi-
ble way say anything that might cast asper-
sion on the Upiversity Grants Commission.
There may be a lot of corruption In the
couniry and s0 on. But, fortunately, the
University Grants Commisslon has been
headed by very distingulshed people who
have done great service to the cause of
university educatlon in the country, I
think it Is a good thing that we should
get the opportunity of giving the Chalrman
a second term in case we find his services
are such that we would like him to contlnue
for a second term.

The Chairmen is a full time person,
As far as Members are concerned, 1 do not
sce why the term of members should be
only for three years when the Chalrman is
going to be there for ten years as a maxi-
mum, [ do not see why Members should
not be there for slx years, Even lo the case
of members there should be some flexibility
because there Is more cholce, Even then
it Is not that the members will be automati-
cally appointed for a second term. Some-
times, we may filod an epergetic member
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because they are all honorary members,
Sometimes we may find a member taking
a great deal of Interest and If we bind
ourselves not to renominate bim, we will
In difficulty, 1, therefore, would respect-
fully suggest to the House that the amead-
ments suggesied be not accepted,

The suggestion which has been made by
Mr. Ramavatar Shastri brings in soclalism.
I must say for almost anything | am also a
soclallst, I may not be the soclallst as he Is,
but I am a soclalist. Mr, Deputy Speaker,
Bir, | wish one day we could have a debate
in this House on what Is a Soclalism. And
1 am quite prepared—especially Shri Ram
Avtar Shastrl and myself—that we could have
a public debate on what is soclallsm and
what is a pucca socialism,

Anyhow we are now not discussing
soclallsm, 1 want to suggest that the
Chalrman s a full-time officer and the
Members are honorary Members of this
Commlssion, There is no question of viola-
tion of equality because the Chairman s
there for five years while the Members are
there for three years. The Chalrman, for
the purpose of coordination, Is a fulltime
officer and we want the continuity of the
Chalrman In the Commission. And that
is why the Chairman has been given five
years and the Members are given three
years,

I regret, therefore, that I am not able
to accept the amendment of S8hri Ramavatar
Shastrl.

MR, DEPUTY-SPEAKER : Now, I
shall put amendment Nos. 6, 7 and 8 In the
name of Shrl Shiva Chandra Jha to the vote
of the House,

ot firg wor W7 : IUISHH WA,

& wrgan § fw aifwdiz avax 6 w1 w9
Yz Hfaw

MR, DBPUTY-SPEAKER ; 1 ashall
put amendment No. 6 in the name of
Shrl Shiva Chandra Jha ‘to the vote of the
House.

Amendment No. 6 was put and
negatived.
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MR. DEPUTY-SPEAKER : 1 shall
put amendments Nos. 7 and 8 in the name
of Shri Shiva Chandra Jba to the vote of
the House.

Amendments Nos. 7 and 8 were
put and negatived.

MR. DEPUTY-SPEAKER : 1 shall
now put Amendment No. 12 in the name of
Shri Ramavatar Shastri t0 the vote of the
House.

Amendment No. 12 was put and

negatived.,
MR. DEPUTY-SPEAKER : The ques-
tion s ;
“That clauses 3 stand part of
the Bill.”

The motion was adopted.
Clause 3 was added 10 the Bill.

Clause 4—(Amendment of sec-
tion 12)

MR. DEPUTY-SPEAKER : Now 1
shall take up Clause 4, Are you moving
your amendment, Dr, Rao ?

Amendment made :
Page 3, line 31,—
Jor “1968"” substitute **1970” (3)

(DR, V. K. R. V. RAO)

MR. DEPUTY SPEAKER 1
tlon is

The ques-

“That clavse 4, as amended, stand
part of the Bill,”

The motion was adopted.

Clause 4, as amended, was added
to the Bill.

Clause 5— (Insertion of new
section 27)
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Clause 6— (Transitional provi-
sion

MR. DEPUTY-SPEAKER™: Now, we
shall take up clauses 5 and 6. There are no
amendments,

The question is @

“That Clauses S and 6 stand part of
the BiIl.”

The motion was adopted

Clauses 5 and 6 were added to the
Bill

Clause 1—(Short title and com-
mencement)

MR. DEPUTY-SPEAKER : Are you
moving your amendment to Clause | ?

Amendment made 1

Page 1, line 4,—

Sor **1968" substitute *“1970" (2)
(DR. V. K, R. V. RAO)

MR. DEPUTY-SPEAKER ; The ques-
tion s :

“That Clause 1, as amended, stand
part of the Bill,

The motion was adopted.

Clause 1, as amended, was added
to the Bill.

Enacting Formula
Amedment made :
Page 1, llne 1,—
for *Nincteenth” subsiitute “Twenty-

first” (1)
(DR. V. K. R. V. RAQ)



25 UGC

MR, DEPUTY-SPEAKER : The ques-
tlon Is :

“That the Enacting Formula, as
amended, stand part of the Bill”,

The motion was adopted.

The Enacting Formula, as
amended, was added to
the Bill.

The Title was added to the Bill.

DR. V. K, R, V., RAO:
move ;

I beg to

*“That the Blll, as amended, be pass-
ed.

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill, as amended, be pass-
ed”.

sft far rugm (aER) @ IaERS
agiza, 7€ Jo Yo Hro AT faw &
gr9e ¥ qrg &) w7 ggt smar § 1 9g fas
agy ey ¢ ot & ez ®w@m g fe
FIHTT Jo AtodYo & faadt frsw-dwra
¢ 37 ®) qU KM | TWo T 7 g %
& et 5 sedest weai ) gfaafady
#Y qdaal ¥ #37 F gArwd faddr

He s an old professor and has also been
a professor of Delhi University,

STEdE STH) B g ¥ ArgdeEl 454
! quaT § Tw & Fga ¥ ndw Ao
fxx & qm qa7 Ad) & gafed) ¥ we

ogx ¥ foq, ag 919 o § wgIEet Ag-

a7 € % ¢@ ¥w o foar gafa & -
o A0 | gak fog f wre Ta WY SRAATE
g

o Wity awed : feT adt g
wra g€ s 4
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o forw o Ay gfew o
! ards #O @ weht g, AT N
TRt G Y oft A g

If we do a bad thing, then we are called
‘devils,’ If we do a good thing, then also we
are dubbed ‘devils’, This is how these people
interpret things.

Work while you work, play while you
play; that Is the way to be happy and gay.

I hope he will act according to sound
practices. I have also been a teacher. I wel-
come the Education Minlster, I hope he
will glve a direction to this country in the
field of education and fmplement the Report,

9T 31T &7 7@ Fodardt @ ) wAT *
a1 @E § | & 3 oF @y 91 AwT @
g FRIS &1 St afgar X7 § 7z fame
FTHE HAvizsFm g fs gan
wSME F A A "l § 97 A ofy
Ay faar g4 ot 3 905 faas
A AT F A F A A g, A g
FgrT § A 919 Wt A § 1 gafeg ATl
AR AN wrar @, A gw ¥ 6 s
21 zafon & qds wwar g s g ot
&Y. w1 Y fawr o9 & g1 frar @ SweY
oY $RTRTY & QAU T IR S KT
Without party dlstinction, without any

Interference, £y &Y iﬁl LAl ol

fra® gra g §, amy #) 4793
arar At ¢ ) gEAEry quifafefy, «
7 9w wifray g ol § s g
firer® o OF oo THIT FAT FT XM
& geilz &@r g fe gamor ag @ W R
& er-p § fafadl, N, e
#NT AU aF oA |
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fag fa § wro wg¥eH S W
wagra § 431 N qvhmr @, AT
frerg @ v 90 wfaga ghafed &
gfefaftaT 79y AT gleq & wraar ) F
AAAT AT THF K TF@ O¥ET 9 4
®@ & fag aqrf 2ar ¢ fe wrgde giza
%! TgE 3 Afg ) 3 =gt Ad §,
T Ay | gEit qw ¥ 38 wfgma &
fafea §, ¥ gy & 100 sfrgs &
fafira § ¥ fazamm § f& ag wigdeah
AR ¥ 927 &) ghaar & o &Y a2
W F wA-w1y § A fglaa @ 997 )

st xagw aeast (swdgr) o oAgh
wrgfaee gTER ¢ |

st fog aroaw : gw wegfaee @<-
T H WO A

They are cultured people, they are good
people. 1 have been to Kerala, I am
not like you.

SHRI NAMBIAR 1 You can also be-
come a communist, you wlil become
educated,

SHRI SHEO NARAIN : We are born
communists, He does rot understand
what I am, T have come from the poorest
people. Thelr Government has falled In
Bengal,

% wgarg 27 g e 50 W ek
g% Adfte war g fe g M @ & ar
¥ o faw 37 9w foqr § gewr =g
Wy & @ve ) 5% mfs fras o
st framt @ Y g g i w4
w@ian &1 7w sfagre F awe @ @)

1 o} % qrg & falgw w1 aug
g
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SHRI K, P, SINGH DEO (Dhenkanal)s
1 rise to speak on this Bill not as an
educatfonist llke my honrlend Shrl Sheo
Narain, or as a learned professor like the
Minister, but just as a person who has
gone through college and university, and
I would like to highlight the particular
Issue which has become the bane and
malady throughout the world; namely student
indiscipline and student unrest,

The UGC has certaln respoasiblilties,
and It has been going ahead discharging
its responsibllitizs. There have been emil-
nent educationists who have headed the
UGC, but there are certaln States in India
which have been neglected, In particular
I would like to refer to Orlssa which has
been neglected as far as the development
of education is concerned,

For the past 18 or 19 years, not much
has been done iIn Orissa In the field of
higher educatlon, We have now three
universities there —the Utkal Unlversity,
the Berhampore Unlversity and the Sam-
balpur Universlty—but most of the colleges
do not have eventhe bare necessliles and
faclliles for pursuing on academic life,
The class are congested, there s
not even seating arrangement for the stu-
dents, they have to stand In the werandahs
and listen to lectures, There are no proper
facilltles for recreation, In some places
there Is not even provislon for bath rooms
where the girl students can answer the
call of nature, This is a serlous state of
affairs, which prevalls In some of the
under-developed and  backward States
in which our students are pursuing thelr
studles.

This is a viclous circlue and this leads
to students keeping away from the campus
and indulging in politics outside to get thelr
rightful demands fulfllled. It is our duty
as the highest legislative body In the country
to see that our students get at least a pro-
per atmosphere to pursue their academic
fnterest, There creative ability must be
channelised for the good of the country,
rather than belng frittered away In the
sireets to fight for their rightful demands,
which Is not thelr responsibility. It should
be the responsiblilty of thelr guardians and
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the educationists in the couniry to see that
they get the proper atmosphere for pursulng
thelr studles,

A UGC 1eam vislted Orissa In Septem-
ber, and I belleve it has submitied a report
to the UGC. 1do not know many such
tcams have visited other States, but when-
ever such reports are submitted, the hon,
Minpister should sce that they are considered
and implemented immediately, because we
find that during the time of elections to
students® unlons, these issues become politl-
cal issues, We find that politics is per-
vading everypart of our life, and political
parties try to Inject politlcs and utilise the
students to galn there own ends by creating
disturbances, 8o, I expect the hon, Minis-
ter to reply to these few points,

SOME HON, MEMBERS rose—

MR. DEPUTY-SPEAKER : Please
walt, We will have to conclude this debate
at 3 O'clock. Therc are about three or
four Members on thls slde who want to
speak. 1 would request you to be brief,

SHRI R. D, BHANDARE (Bombay—
Central) : I have to go to the meeting of
the Library Committee.

MR, DEPUTY-SPEAKER t 1 will call
you, Now, Shrl Kandappan. Not more
than two minutes,

SHRI S, KANDAPPAN (Mettur) : Sir,
1 just want to make onmly two points for
which 1 did not have enough time when I
was speaking on the motlon for considera-
tlon, The first point §s with reference to
the common script that has been thought of
by the Government of India. I think that
the Government of India, in the Ministry of
Education, has also developed a common
script which has been printed and circulated,
Shri Madhok also referred to this aspect, I
would like to draw the attention of the
Minister to the fact that before you embark
upon the establishment of a common script
for ail languages In Indla, you should do
well to make an effort to see that at least
those languages which are very much related
to each other and thelr scripts which do not
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have much of difference as such today, are
first brought under the common script,
before you try to draw the Dravidian
languages and particularly Tamll into this
scheme, Tamlil Is very much removed from
Sanskrit, While Kannada, Telugu and
Malayalam have m certaln admixture of
Sanskrit words and the Sanskrit alphabet
also has a certaln Impact on these languages,
the Tamil language and its alphabet do
not have that impact, with the result that it
would be rather difficult for us. Still, I
would say that you can make a begloning
where It is casy for you to make a beginning.
Unless we are sincere about ft, there Is no
use talking about the common script which
the Government of India have been repeating
off and on. If you are sincere about it,
then you try 10 do something about It.

As a corollary to thls aspect, I would
like to impress upon the Minlster as well as
this House one very important factor that s
belog oeglected In our country  after
Independence, 1 do not have anythiog
against Sanskrit, When Shrl Raghuvir
Singh Shastri spoke in that language, I just
enjoyed the pronunciation and the way he
put it. It is a fine language no doubt, but
along with Sanskrit, in our country there Is
another classical language, That is what
the late Maulana Abul Kalam Azad said at
an academic meetiog, namely, in addidon
to Sanskrit, Tamil §s a classical language,
and we have to accord due recognition to
ft. Uofortunately in this country even the
recognition that was given to Tamlil by the
UNESCO is ot given by this Government
of Indla. UNESCO itself offered the
suggestion that they are going to set up a
research institute in Madras, 1 do npot
know when the Government s going to -
expedite this matter and set up that
Institute there, This Is a wvery serlous
matter, and | would like to press upon the
Minister of Educatlon to take note of this,
and to recognise Tamil and give it due
importance, particularly, as T sald, to
classical Tamil which should be encouraged,

When you talk of the composite
culture of India, 1 feel that without an
understanding of the cultural background of
classical Taml), it would be meaningless to
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say that the composite culture of India ls
represented in Sanskrit alone. I do not
mean anything against Sanskrit, Still, I
would emphasise this fact that you have
got recognised Tamil and Its importance,
These are the only two points that I wanted
to make.

SHRI R. D. BHANDARE:1 Sir, 1
would not have risen to specak In the third
reading but for Shrl Shiv Naraln who
provoked me to speak on the point which
he has raised. I want to disabuse the mind
of the backward classes who welcome the
scheme that the students should be allowed
to appear privately for the unlversity
examinatlons. I am not for such a scheme
at all, But since the Education Minlster
has accepted It, In the beginning, I do not
oppose It, But I want to explain and
emphasise that it 1s the duty of the
State to give good education to the
backward classes who have come from a
soclety where there {3 no academic
environment at all, b the envir
deterred them in moulding their minds in
snch a way that th-y could get or fit
themselves In for good education, There-
fore, it is all right for those who come
from a society where there f{s an academic
climate and enviroam:nt, but not for poor
persons like m: who have coms from the
poorest sextlons, We had no background
whatsosver, W: had to study even the
pronunclation of certain words at the lest
of somebody else, Therefore, If this
provlsion s to be accepted and welcomed
by the backward classes, to what extent the
backward classes will sufer, the backward
classes themselves do not know, Therefore,
1 emphasise that the State must make
provislor for the good education of the

backward classes,

With these words, 1 support the Biil,

st gugs WeASY : To Sfto de W
€9 ¥ wurar sweT 2y ag § A IEE
HELITUA ®T ) 6T QT % q§ TAT § |
ghmAsfauaa@ 1 Afe &
gawar § e v swEs w1 wEa 3o W
FIHER 1 98 *ff @ wgg at fs go
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o &Hto w1 oY aF ®T FOET W W@
& ? wow qry aret gfrafadta a1 gedlz-
g B JIE AN o Ale o w1 dar
g ¢, 9rat ow fagraw ¥ srowey 2T
aigar 31 wag afvafadt ¥ aqy agt
R gArIgHz fear st ssget wrd
frat fe g¥za T, sfear ot o &
qare & e g fom awa §1 W
R F go sfte Hro w Rifad2aw ¥¥ ag
af e ga7 w1 wema Al femr | oW
gra & fAq 5@ ®IET 97 A4S AWK
% fzar nar 1 Sfew ag wai w1 FO%
fFgaag & adF @y & fad §
arg fr ot fggears 1 qad sk 9w
Fft FFEE ® gHA FUIT A GI1F 7AC
goa & st OF wr oy I F
warg & a&f fod o a5y § ?

oF AT ST 9 T | w9 gfq-
afadY & g srgad & Y o wAE A )
To Yo "o FAHT WY WYANET ¥ FqrA@-
£7 G | fafrez grgg ¥ wad Wy
721 t¥zdz 2X Y awSrE W TArT Agf
&Y g ) sEE O fedt o oara # gy,
gardy AU 5w § | IHEY fgwiaa w1
EATU ®F & 1 To Flo Wo A wifgy a1
fis g afrafast & sare whedt &Y quat
fis 3o var wriarf W & 1 Gfed s
arqaer gest § ad Ak ¥ fagre & A
fafrezt W) faedY fodt | g qar ad)
Iae w1t sRr XA ar Tdf W
afww g N1 & T A w1 Friarf PAr
wifg oY 1

s A AT A % §F wo @
sqr frtar q1gd 1 arg oy wid
To Mo do ¥ Fwmaya &, §H B
qauw Agt § 1 §fwT arT ¥ 5 ag w1
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frm qg & wT T 1 A A 9
T FT g &G | oraw ot wwA GEm
g frwamwarsag & S@ilt | A
A ATeY AES W GEAGW § A1 ATTRY
AT gosYorllo Y TEAN At K FwT
o a7s g A M S fag
fafag o gwat geic s | agad v
qwrx % g%y §8 frar i &l 9w
qRW 47 Heg ST AT FE A TG AT
faar wrir

9% WA ¥ Arq ¥ w29 ¥ agq sanq
AWardr Y W g gzt sgm s
Fx AN AN a8 @ W ad
#t § fe Zo oo Mo g dw 9T gavag
| Fiedegm ¥ ¥@ w@W F w
qrg z9t faar mar § v gadr oranal ¥
Tas) Nt wifae fear amr & 1 fggeam
& UF T2 H qEHQ qq1T it § | Sfwq
TEh qTg A AL A v @, Iwwr
WHFA N ATW@ | T TG A w19
e & )

st wg femd (|33): faer s
frsafaen a3z advr @ wrafam
1T 99 327 9T & ) wfmm ¥ ewed)-
FIOT AT GHAT AGAT F 1 TEST A Y
& g s & gra ¥ ga sara wfe
¢, wifs a9 w1 o WH T ¥ B,
safoy favafrareal & @iy & arawaw
af@ada 8 g ¥ afed g & gwy
g 1 51 oo wEIT FY €9 @A w7 qar
¢ fw w€ frogfaarsg T Iy Ay §
vl & fs fqe % qg7 us =@ wym
w1 &1 i3 anedY srgar Im faew-
fagrea ¥ A swreitas 97 fadz w1 9gen
AT TZ aFar § 7 IErgw ¥ atr o -
€17 fasafqgrey, wwege faafeaeg
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wfy famafraed & s &1 o &
FAT AIgAr § | T a6 ug feafs @M
fe grafg sl 47 & afed afte om

fasafaaradl & 9T AT HINT T
agy ?

ool § st gr faelt § o
farell favafaarea & wider g gu & 90 &
95 sfawa as @i ag qwR FH § @
frsafemea sqam ardn s & o
w=q fae7 aeard) gend s 3 e
@t AN QI ar qiw ar @ sfawa dar
A E ¥ 5 el 9T g B oAy
T AT S & ®aY ¥ g wAwr )
I & FFT 91 qqrq famafrareg
FIAM WA A AT F a1 A9 s A
& @ ], w1 W gaw |wid 3

FT A9 931 § 5 F1Age 91 fe-
T §&1Zqz M Exrens, s faea-
faerea ar feset Fasafaans anrfy fasa.
faersal ax sfa fav smwdwr #1 giesfrs
W deford gurg qgar @ w@r @ 9k
5T geqrat 9T 6 Sy W AT Fear
FHA F1 GAE FT QR P AN @)
xq qreareq 34 f6 famafqaren & ofyx
&% 9 qadwr Ay 2t o gerd sk
AT FIR FT TATF §T7 7

g7 g1 & fanto & a3 & 77 g
® fasafaaredt & swraws ¥ @iRad 2y
A ¥ oF fadas 0w fear )
IH FIT VT 4FE Y TG W Ty
arf, ag oAWK w9 83 59 gev
g @@ | Ao wgar g e
A AgIRT €@ ¥ A F oo fravr W
as v ? wy vy fasafaaew wg-
T gt & afeq o Freafaares)
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ok fegarcr 37 fe & @iy o@af &
famior & art & st a9 famafaaragl
& gqreT ¥ ardgrd [ F Ak F oedy
e sl M gngfw@mammaoE
39 afafs waw £t 31 gw afafy 7 qw
®t oft g ¥ dlx 9T gear § 1 FA AN
¥ wifent o sfager awy @i A
FIEIT B a% fasia 7 & 1w W)
Tredt @ ? g WA AElaw gEET W
1§ gamar 5307 ? 9@ AN ¥@ fadgs
9T 94f gf 91 g7 afesar szedl ¥ @@
faas & o fagra § Sawrandq
fegr qr |

& mgar g fs 3t g7 =Wx gE W
gt aglad eysdlFy wT |

DR, V. K, R. V. RAO : Mr. Deputy-
Speaker, Sir, a ber of points have been
raised by hon. Members during the course
of the third reading of the Bill, 1 shall
make brief comments on each of them, 1
welcome the proposal of S8hri Sheo Naraln
to permit private candidates at the Delhi
Unlversity examinations, I may tell him
that legisiation has already been proposed
aod I am hoping that it will get passed by
the Rajya Sabha at least during the cucrent
session, and I am also trying to get it be-
fore the Lok Sabha, because It should not
take more than half an hour, because my
id=a s that before the next ncademic session
starts, this particular provision should be-
come a part of the law of the D:lhi Unlver-

slty.

15 hrs.

Shri Sheo Naraln also referred to the
question of teachers® welfare and sald that
something ought to be done about it. As
the House s aware, the UGC and the Bdu-
catlon Ministry bave trled to do something
for the Improvement of the salary scales
of teachers in universities and in colleges. 1

_-am Dot saylog that everything that has boen
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done Is completely Sitis factory, But some
attempt has been made in that direciion,

T would also like to tell the House that
we are now proposing another thing; I am
trylng through the Teachers’ Foundation
for Welfare of teachers as well as through
some other organisations to see If we can-
not have o every State, In the Stare caplial,
at least one good teachers’ club, mainly
meant for the school teachers who are very
much worse off in these matters than the
college teachers, and we shall give some
Central assistance, and we shall try and get
some support from the Teachers’ Founda-
tlon and get some contribution from the
State Governments and from the local autho-
ritles, In course of time, my ambliion is
to see that at least in every district town
there is a proper teachers’ club for recrea-
tion facilities and educational facilitles and
also for accommodailon [for teachers who
would be movlong from place to place,

We arc also trying to canvass the idea
of getting some State Governments to take
i in the for i of t hers" holl-
day home camps, If, for example, some of
the States which have good hill stations and
good nlce places which are health resorts,
could mak: some provislon for land and so
on for establishing holiday camps for
teachers, then 1 shall try and see whether
from public contributlons we can raise some
funds for establishing teachers" hollday
bomes. fla thls coanection, though ft is
very much early to talk about it, when we
have the teachers’ day collecti this year,
I have got a very ambitious programme in
my miod, and | waat a minlmum collection
of Rs, 50 lakhs from the country oo the
occaslon of this year's celebration of the
‘Teachers' day. I hope that all hon, Mem.
bers of this House will help in scelng that
this target is achieved, so that somcthing
substantial could b: done for teachers’ wel-
fare,

'Then, my hon, friend Shrl K, P, Singh
Deo talked about the UGC report on Orl-
ssa, The Orlssa report has been considered
by the UGC and they have sent It to the
Statel Government and the Uaivarsity (¢
Orlzsa for their Comments, Similarly reporas
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have also been received In respect of Rajas-
than and Kerala also, and these reports have
also been sent to the State Goveraments and
to the uaiversitles in the State concerned.
I shall myself find out what preclsely the
UGC propases to do on these reports besi-
des sending them to the State Government
and the unl versites,

Shrl S, Kandappan had raised the
question of the script; I think perhaps there
was a llttle misunderstanding, I have no
intention of suggestion that there should be
one serlpt for all the Indlan languages. In
fact; I have been very careful to polot out
that what 1 have been pleading for s an
additional common script. 1 do not think that
it would be practical politdcs for
many decades and perhaps for centurizs to
come to think of replacing the existing sc-
ript of a language by another script, It
will take a lot of time, But in the mean-
while, to facliltate Inter-communication, [
am advocating the possibllity of having an
additional common script In  which all the
languages could be transliterated and (here-
by it could be made possible for peaple to
learn a number of Indian languages without
the trouble of haviog 1o learn a number of
scripts,

Shri 8, Kandappa had also ralsed the
question whethere we should not do some-
thing for a common script for neighbouring
languages. I can tell him that long before
1 came to this Ministry, we have been wor-
king on & common script for Kannada and
Telugu which are very nearly common, but
even there, the purlsts are such that there
are many difficulties which have bzen ralsed
butl am hoping that within a falrly fore-
seeable future, it should be possible to
persuade both the Kannad: and Telugu
pandits and authorltles to gree to a common
script, I that Is done, it wiil bring about a
great deal df cconomy In regard to printing
of books and so many other things In regard
to these languages of two nelghbouring States
which in fact were one joined together un-
der the great Vijayaagaram empire.

Shri R, D, Bhandare said that allowing
students to appear as private candidates Is
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not and an educational reform. I agree with
him therc. As a matter of fact, itis far
better that the student goes to a college
rather then he Is allowed to appear priva-
tely, but because of the various diflculties
fn which we are and because also of the
varfous difficultles which my bon. friend
Shrl Sheo Naraln also pointed out, we
decided that we should have this particular
facility of permitting students to appear as
private candldates,

My hon, friend Shri Ishaq Sambhall
had raised the question...

SHRI S. KANDAPPAN ; Could he
say something about the UNESCO propo-
sal for a Tamll research centre at Madras ?

DR. V.K.R. ¥. RAO : I do not
know why he wants me to say something
about it now, He knows that I am inte-
rested In the proposal. He knows also
that nothing very concrete has happened
oo the UNESCO side so far, He should
know it, if he does not koow it already ;
I can give him all the detalls, If he comes
to my room,

SHRI S. KANDAPPAN : Is It a re-
flection on the UNESCO then and i3
activitles ?

DR.V.K.R. V.RAO It is not a
question of reflection on the UNESCO. If
he would father things on UNESCO and
then make It commit itself, then it is not
a reflection on the UNESCO. The
UNESCO is certalaly ioterested and it
will do what it can for the propagation
and wider research and so on In the Tamil
language. But [ may tcll him that so far
no proposal has come from the UNESCO
for the establishment of an internailonal
centre in Tamil Nadu. As a matter of
fact, 1bis proposal had boen referred to a
pumber of national commissions which
arc supposed to have sapported it, but so
far thoy bhave oot supported k. I

‘have becn giving private advice to the

sponsors in his Btate to do something
about it, It have also been writing to) -he
Ambassadors of our country in the couoiries
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concerned to see what they can do to
stimulate Interest ia thls proposal. There-
fore, let not my hoa, friend please build
up public opinion on the basis of a wrong
foundation, Buat I would like to assure
him all the same that [ am interested, be-
cause Tamil ls a great lenguage ; In my
opinion, it Is a world language ; It is
one of the oldest languages in the world ;
1 am Interested in seeing what can be done
to give it the kind of status which it
deserves and to see what we .can do with
our limited resources to extend facllities
for more research in Tamil,

Thean, the question of Magadh Unlver-
sity was raised. I do not koow what my
hon. friend Shri Ishag Sambhall wanted in
regard to the Magadh Ualversity. 1 think
he referred to the burning of something
relating to the Urdu language. [ thiok he
sald that students had not bzen permitied
to offer Urdu as the madium of examina-
tion; [ do not koow the statutes of that
university, But as far as [ know, a unlver-
sity, under the law of th: legislature which
has brought it into existence, has got a right
to determloe the medium or language of
instruction and the language of examination.
This is mnot determined by the
Government  or the leglslature, 1 do
not know what the positlon in regard to
the Magadh University, As far as I am
concerned, I have stated many times and
I have done a litle bit also to show my
great loterest In this matter, that Urdu is
one of our great laaguiges, apart from
beiog ooe of th: fifteen languages mentioned
in the Indlan Coastltutlon,

SHRI C. K. BHATTACHARYYA :
Shrl Ishaq Sambhall mentloned that Urdu,
"Orlya and Bengali were shut out for the
Magadh Unlversity students as examination
" medla,

DR. V. K. R. V. RAO : 1 am surpris-
" od that my hon, friend Shrl C, K. Bhatta.
“charyya should fntervene, because I think
fhis is a matter for the uolversitles to
decide.

SHRI C. K, BHATTACHARYYA :
-} d14 not want'to 1otervens. But the hon,
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Minister was under the Impression that
Shri Ishaq Sambhall referred only 10 Urdu,
As a matter of fact, he referred to all the
three languages,

ot gags oAt AF qran, 9
T Ifear, N & T ¥ 5g7 §1

DR.V.K R.V.RAO: I am sorry
1did not refer also to the fact that he
referred also to Orlya and Bengall. 1 am
only pointiog out what the constitutional
position Is at the moment, because legisla-
tures do not say what the medlum of instruc-
tlon and medium of examination should be,
But as far as Urdu is concerned, 1 want to
say ca‘egorically In this House that Urdu
is a very important Indian language, apart
from being one of the languages listed in
the Constitution. It is an all-India langu-
age, It Is one of the Indlan languages
which Is spoken in every part of Indla the
numbers mav vary, but In every part of
Indla, Urdu is spoken. Therefore, it has
got a speclal status, The House will be
glad to know that we are spending Rs, 1
crore on the production of books, transla-
tians, adaptions and orlginal books in Urdu,
just as we are spending on Tamil or Talugu
or Kanoad or any other Indlan langusge,
A board has been set up and 1 may Inform
the House that already about 600 titles have
been selected for the purpose of translation
or adaptatlon. 1 hope, In the courbe of
the next four or five years the Urdu langu-
age will be corlched by the production of
high level unlversity llterature on varlous
subjects,

Icome last to my hon. frleod, Shri
Madhu Limaye, who though he spoke last
“confronted me with four questions and [
Whall try my best to comment on each one
of them. The first question that he raised
was whether the University Grants Commis-
slon with all Its powers can be change the
structurc  of universities, The Universlty
Grants Commission has no power to change
the structure of uolversities ; of course, 't
can bring some indircct Influence on the
universitlés because it gives them substatial
-gramts, But [ would Tike (o express on the
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floor of this House my agreement with him
in this that the days have now gone by when
a maa should be made a member of the
Senate because he gives Rs. 1 lakh to the
university. I could understand it la the
olden days when money was difficult to
come by and Government assistance to uni-
versities was very, very meagre, but when so
much more money Is belng avallable, 1
think ...... (Interruption)

SHRI MADHU LIMAYE 1 Change the
stature,

DR.V. K. R, V. RAO:
change the statute;

I cannoot

SHRI MADHU LIMAYE : Persuasion,

DR. V. K R. V. RAO: I hope, the
statement [ have made will have some In-
fluence on the University Grants Commils-
slon.

= fex = w1 : FEIE TR
N T AN AT S A F weIAR
® weEAar AT ag ot o

DR.V.K.R. V. RAO : I am sure,
the House will agree with ms when I say
that when you want to bring indirect lo-
fluence to bear on instilutd
it Is better to do so and not talk about {t.

As regards the second point that the
Delhl Colleges are paylag only 5 to 10 per
cent of the deficit and, thercfore, why they
are still under governlog bodies and why
they should not be brought under some
other kind of management, it Is very diffi-
cult problem,  But to set the record strai-
ght, 1 must polnt out that the governiog
bodies are respoasible for paying 50 per cent
of the capital expenditure of these coll:ges,
The capital expenditure of a college In Delbi
comes to somecthing like Rs, 35 lakhs to
Rs. 40 lakhs, So, the governing bodies have
to flod about Rs, 15 lakhs to Rs, 20 lakhs
on their own for the purpose of constructing
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the college bulidings, Hostels etc, The other
half comes from the Universily Grants
Commission.

Secondly, while it Is true that 5 per cent
is glven by way of deficit, it is glven on
what Is called approved expenditure. If
Shri Madhu Limaye were to examine the
accounts of many of these colleges, he will
fiod that what the governing bodles have to
find Is much more than 5 per cent, because
a large number of Items are treated as inad-
missible by the University Crants Commis-
sion and, yet, they are necessary. If they
want additional staff or If they want to pay
extra salary or {f they want to get a more
competent person and so on, all this comes
under what is called non-approved expendl-
ture for which no grant is available from
the Unlversity Grants Commission, I just
wanted to set the record straight.

All the same, there is no denying the
fact that the Delhi colleges are {in receipt
of very substaniial Government assistance for
the carrying on of thelr governance and,
therelore, the Government has every right to
see through the University Graots Commis-
slon that the management of these colleges
is conducted properly. The House |s
aware that a committee has been appointed
to go loto the whole subject of governance
of colleges lncludina Delhi colleges, Cone
ditlons are much worse In colleges In other
parts of the couatry, When the report of
that committee comes out, 1 hope, [public
opinion will be created and something will
be done to bring about better conditlons In
the governance of colleges.

About the Soviet Unlon's influence, I
do not know what precisely the hon, Mem-
ber had in mind, The Home Ministry, [
think, has glven very strict Instructions and
we also have glven very strict Instructlons
about haviog no direct negotiatlons, grants
and so on, If lasplie of this hing Is
happenlag, all that 1 would say is that the
hon, Member should bring it to the notice
of Government. If he brlogs it to my notice
1 will passit on to those sections of my
Ministry which deal with these matters,

About studeats’ participation, he waated
to koow what was bappeniag. I have seen
the report containiog all these things,
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They do pot show as much [oterest as I
thought, the subject would ecvoke .in this
country. But 1 have requested the Gajen-
dragadkar Committee to complete their
labours as quickly as possible ; in fact, I
have told them that it is Shrd Madbu
Lsmaye’s Bill and I cannot indefinitely tell
him that the Committee’s report is coming.
1 would llke to inform Shri Madhu Limaye
thal It has created a distinct [ impression on
Jusiice Gajendragadkar, I hope, the Com-
miutee's report would be available by the
end of July after which the matter will be
taken up.

I think, T have answered all the points
and I do not want to make any general
points, I want to conclude by saying that
this Unlversity Grants Commisslon (Amend-
ment) Bill, which will now become an Act,
usher in a new era of academic development
in the fleld of our education,

MR. DEPUTY-SPEAKER 1 The ques-
tlon is :

““That the Bill, as amended, be pas-
M.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We now
take up the Private Members’ Business,
We have encroached upon this Private Mem-
bers’ buciness which is & very preclous right
of the hon. Members, and, I think, we shall
extend It by 15 minutes at the end. Shri
Randhir Singh,

SHRI C. K, BHATTACHARYYA :
Before this discusslon begins, 1 may make
a request to you, My Resolutlon comes
next, 1 may be given two or three minutes
at the end to move my Resolution,

15.15 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TION

SixTY-THIRD REPORT

SHRI RANDHIR SINGH (Rohtak) §
1 beg to move

Problems of W. Bergal (Res.)

*“That tnls House do egree with the
Sixty-third Report of the Committee
on private Members® Bills and Reso-
lutions presented to the House on the
13th May, 1970,

MR, DEPUTY-SPEAKER : The ques-
tion fs :

“'That this House do agree with the
Sixty-third Report of the Committee
on Private Members’ Bills and Reso-
lutlons presented to the House on the
13th May, 1970.”

The motian was adopted.

15.16 brs.

RESOLUTION RE 1 ECONOMIC
AND SOCIAL PROBLEMS OF
WEST BENGAL—Conud.

MR, DEPUTY-SPEAKER : Wec shall
now take up further consideratton of the
Resolution moved by Shri Indrajit Gupta,
Shrl Indrajlt Gupta to conlinue his speech,

SHRIMATI ILA PALCHOWDHURI
{Krishnager) : 1 have an amendment to the
Resolutlon, 1t bas been circula‘ed also,

MR, DEPUTY-SPEAKER : That you
can move af*er his speech Is over,

SHRI INDRAJIT GUPTA (Alipore) ;
Mr. Depuly Speaker, Sir, althcugh the
Minister iIncharge Is busy some other
confabulatlons at the moment, for the
bensfit of the House, I would lke to read
out the text of the Resolution which I
moved on the last occaslon, It reads s

“This House Is of opinion that, in
the admiolstration of West Bengal
uoder President’s rule, Government
should glve top priority to solution
of urgent economic and social
problems such as land reform,
uncmployment, refugee rehabllitation,
development of Calcutta, etc,”

Now, | wish to make it quite clear gt
the very outset that 1 do not harbour the
slightest illusion that the preblems which |
propose to highlight can be tackled by (p,



